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MABHYA PRADESH ACT
- Ne. 31 ov 1998,
THE MADHY A PRADESH MABARSA BOARD ADHINIYAM, 1998,
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MA&H’YA PRADESH ALT
No, 31 or 1998,

THE MADHYA PRADESH MADARSA BOARD ADHINIYAM 1998,

Imvw the aagont of The Ghvmm an the 10t &*ptm 1998; axsent firsi puhtitclmd i the Maﬂhga Pradesh Gassite
i&m&tﬁm; ¢ dewed the 16th Sepronibet. mm

AB Act to. establish and incarporatea Board for ihe developraent and promotion of Madassa
ettucation s Madhya Pradesh sad to provide for matters counected. therewith or
incidmta! theieto.

Be it enasied by the Magdhys :Prasde&h Legistature in the Forty<Ninth Year of the Republic of
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India as foliows =
Short tite I, This Act zsy be called the Madbiya Pradesh;Maslarsa Board Adhiniyam, 1998.

Deftnitlore. 2. Tn thit Act, imless e confext othedWise fequires,— '
‘(&) "Board" means {he Madhya Pradeth Madarse Bourd established under Section %

{b) "Madarsa" means an educational . iostitution previding mstructions in Arabie
Islamic. studies and recognised as such by the Board;

}.E“,} “Chairman” moans the Cheirman of e ch:d, '
(@) "Advisory Commities” mears the Advisary Comemiites constituted under this At

(¢) “Management Commitiee” means the Mm&ga&em Commitier consiituied under
thie Act; .

(f) "Secratary” moans the Secretary of the Board;

{g) "Teasher” rmeins 8 perion gggmimizti: far imgammg’&iﬁsimgm in areqognised Madarsa
and thall inclads the Shiksha Karmis and Flead of the Madarsa. :

Incorperatics of 3. (13 With effect Fram such dats as the State Govarnment may by noufication appoint there

Board. shall be establiskied in the State of Mndhya Pradesh a Board by the mame of tho Modhya Predesh
Mndarss Board with Hesd Quarters ot Bhopal and jurisgiction over the whole of the State of -
‘Madhya Pradssh. .

(2) The Board shail be a Body corporate with perpotud] soccession and = shfnmen seal with
power 1o acquire and hold property, both movable snd immovabilewnd 1o wansfer any priperty beld
hy it and to contrasi subject to the approval of the Government and do gl other things necwssary {or
the pusposes of ils constitution and mey sue or be sued in ils corpaiale name.

Constitucia of 4. The Boasd shall consist of the Chairman and the following Mewibers, namely :—

Ex-Officia Members : wo
{a) Tho Scratdryin.charge ofthe School Eusssion Departient, Madhya Pradesh;
(b) The Secretary in charge of the Figancg Depurcent, Madhys Pradesh; -

e The Sepretaiy. in chacge of the mmgcﬁsm naﬁd,wmﬁﬁss Welfase Depantment,

) Mﬂdﬁ?ﬁ?fﬂdﬁﬁh; WS BEE T
(d) The Secretary in chasge of the Trival and Seheduled Ceste Welfars Departrasad,
Madhye Pridesh; e

(¢) Gommissioner of Fublic Instruction, Madhyn Bredesh
(fy Director, State Coandil of Edscgrion ngsgm 2ad, Treiving, Madhys Pradesh.
(&) Minaging Director, Rajiv Gandhi Bratheyk Sthsha Mission, Bhopak
(b Secretary, Board of Secondary Bdusaiftn, Madiye Pradesh:
i) E%n@%ng‘ﬁﬁcewr “Féxt'Bovks GW&%WW&M; o 4
(j) Secretary, -WM'W%M-M&&‘M&M@@; . o
{k) ChiePBxecitive Officer, Wakf Boerd, Medhiya Predesh. -
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Other Members nominsted by the Government :
{1} Gné Seholar in Urdu Language:
{m) One Scholar i Afphic Language:
(p} Tree Chuir Persons of well marnnged Madarsas,
(o) Three social workers of repute from the Muskim Coinmunity.

5. (1) The Chatrman shall be an Bminent Educationist appointed by the Siaie Government,
ﬁ;ﬁ? aotification in this behlf.

(2) 'The term of office and othee conditions of servize of the Chaitman shall be such os may
be presceibed.

6. (1} The tefm of office ahd ofher conditions of service of the nominated members shall be
sich a8 may be prescribed,

(2) The Chairman and the Members shali hold office during the pleasure of the
Biate Goverament. '

_ (3) Any.nominated Member of the Board may resign s office by a leuter addressed to the
State Government.

(4) In the event of ‘any casual vacancy in the office of the Members by reason of death,

Appeintment of

Chalrmeandterm

of oitler wnd
condftlone of bR
Eervioe.

Term of affice and
{iBlog of cesual
VELRBOY BE

fesignatiod of termination of domination or for any other reason, such vacency shall be filled by -

romifiations. and any person aemingted to fitl such vacancy shall hold office for the rematnder of
the term of the Menmiber in whose place he has been se sominated.

1. The quorum for the metis, of the Board shall be ons-third of the total number members,

~ B 1) It shall be this duty of the Board to advise the State Government on all matters reiating
to Madarsa Education,

(2) Subject 16 the provision of this Act and the Rules made thereunder the Board shall have
power-to direct and supervise Madarss Hducation and in particuiar have the following powers :

{8) to grant resognition lo Madarsay;

(b) 1o withdraw recognition-of Madarsa:

{c). to maimain the record of recognition of Madarsas;

{d) to sppoint Managemem Commitiees of Madarsas in the prescribed manner;

(e) 1o constitue recognition committoe, $xaminalion commitics, finance. commitiee and
such ather cominitices 85 the Board may consider necessary for the proper and
‘efficient futictioning of the Board; ' ‘

() to prescribe the syliabus for primary aad niiddle Jave) Madarsa Education and to arrange
for the conduct of the examindlion of Class ¥ and V111 and to award cenificotes;

(8} to develop mechaniim for inspection of Madbrsas, end 1o ensure proper williization
a1 " funds;

COnorunm.,

Powess snd

Junctions of the

Besrd.

¥
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by o sipervise implementation of Central and Sune Government schemes o regard 1o
Madarke Edudatinn,
{if (o prepars annual budget estumates and acueunls of the Board Tor the approvsl of the
Stsie Govérament,
{j1 te petform such other funeliony as may he eomrusted 1o i by the Sate Govarament.
Advisers G Thers shali be comstitaizd an Advisery Commiitee a5 ander 10 sdvise the Buard on policy
Lomunittes. fatlers, issues invalviig Fnance and o review tie performanee of the Bowrd -~
o Clue? Midisior of Madhya Uradesh - Chairman
3. Minster for Sobws) Education. Madhya Pradesh < Membier
3. Mimster Tor Bnsnce, Madtiya Pradesn < Membes
4. Miniger for Minaity Weilaem, Madhiva Pradush < Memlber
5. Munster for Trinal Welfaee, Madhyn Predesh - Mewmier
6. Ghaifman, Weki Board, Madhya Pradesh - Momber
7 Chainnaa, Madhya Pradesh Mimorty C’ammumn - bembor
R Secsetary in caarge, School &iu&.mma Madhya Pradosh - Member-Secatary
The Secretery. 0. (13 The Secratary of the Buoard shall be appointed by the Suw Gmm&mﬁx.

Acooonss aud
Audits.

famer of 3ime
Goerramgnt. 5
AR TV,

Pawer of BHiate
roversment. for
im.limg:dimﬂmﬂ.

3 Su&ajwr w the. general gonkea e} e sl rigion of tae Charman, the Secrewsry shall booths
an%;;.u Adminsostive Offieer of the Boprgd ard m% E)g amithed 10 pamvap&: in the maﬂmgs of
the Board but akatt aob b - mutw @ Ve He snall by m&mzale @ wwd the fifcoedis sps of the
meetings of the Buoard,

P18 The Board shall keep ihe sccount of all s veceipis and expendinze in th:
presoribed. muans

(3 The agc@nts of e Bpard shall be examined snd sudited in such naueer s @oy
be prosenibod . . )

12, “Fhe Staw Cloversmuet may by nclification mzke yubes Tor carrying o1 the nugioses of
tisis Aul ' '

i3 § The S:sw Governiner! pizy wue such ditsetings i ihe Boaid a3 it - "y Juem
BECOEAETY ;’ar ke fulfilimest of the purposes of this Act and the Board shalt coig'y wah
such directions.

{2} The Suic Covepameont shail iave power o zddigss o ap cXpe S 6 1w wRA

- respict © anythuog done o g;m&pﬁrw:i o ¢ dore My the Jeard.

Appeal sgingt the
decisjon of ttn
Board,

Bower 10 refiusve
didficuity.

14, Any porson sggrieved by the decisien of the *awcs g;,ay gagc;?:r 0 sppeal Wi 60 tays
of the passing of the orders 10 the State @uv@ﬁm .
15. if sny difficulty arises o giving effect o the pmwsmawf this Axt, the Stake Govermment
mizy by order muke 5uch provisions not inconsistent -with, the proyitions of this Act, 3% Jppesr 6

Abean to be ncwssazy or cr{ss:dwm for removing such ditfcuby,

o S

&#wmm%am mmmmw mammm#
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